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Sh. Arun Saxena alongwith Ms. Nalini, Advocates for the petitioner. Sh.
Manu Khare, Advocate alongwith counsel Sh. Jahangir Haider for respondent no.4.

The petitioner counsel files another application no.104/2017 seeking for
amendments in the petition as well as in the previous application by alleging some
breach of this Court’s direction has been committed by the respondents. The
respondents are at liberty to file reply to such amendment application.

Further, this Court is constrained to express displeasure on being adopted by
the respondent no.4 to follow this Tribunal’s direction in its true purport to produce
the record of the company for the purpose of inspection as per Court’s order dated
8" May, 2017. Today, also the counsel appearing for respondent no.4 raise some
question on the eligibility and authority of the respondents for making inspection of
such requisite documents. Hence, it is made clear, that the documents were required
to be produced in the registry of this Tribunal. Such dlrecuon 1s not fully complied
with, which is a matter of concern. Therefore, the Cmurt may take serious view, a
final opportunity is granted to the respondents specifically respondent no.4 to
produce all relevant statutory record as being maintained (under the provision of the
Companies Act) and its possession of the respondent company and respondent no.4
to the registry of this Tribunal by two weeks, if the respondent is having some
reservation for making exhibit or showing to such record to the petitioner, then they
are at liberty to file a formal objection to this Court, which will be demded after

hearing the counsel for both the parties.

The matter be listed on 14™ December, 2017. . \gD dh e | \
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